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VERIFICATION

1, the deponent, sbove named, do hereby verify and declare that the comtents of this affidavit are true and correct Lo the
hest of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
declars that :
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Nt | Affdavit sanuld be filed latest by 3.00 ™M nn the last date of filing nominations.
2. Affidavit siould be sworn before an Uarh Commissianer or Mugrstrate of the Firsi Class o hatune o Nodiry

Public.
3. Al columns should be filled up and 10 column to be le blank. 1f there is no information W furmish in respect ol

any ifem, either “Mil™ or “Mut applicable”, as the case may he, should be mmentinnad
4. The affidavit should be either Lvped or written legibly and neatls
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Educational Qualification details of Neeta Choudhary

SN | Exam. Passed Name of Name of Year of | Class/Division
School'Collese Board/University Passing
I. | Matriculation Bhagwanpur High | BSEB, Patna 1979 1"
School — | —

2 | LA. R. S, College, Bhagalpur 1982 1"
[ Tarapur University

3.| B-A. R. S. College, Bhagalpur 1984-85 Ta
| Tarapur University
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